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) I, the'Chairman of me Committee on Private Members' Biily and Resolu-
tions, having been authorised by the Committee to present the Report on their
behalf, present this Sixty-sixth Report.

2. The Committee met on the 18th August, 1970, for—
I. Allocation of time to the Resolutions set down in the List of Business
for Friday, the 21st August, 1970.

11. Classification and allocation of time for discussion of the following
Bills under Rules 294 (1) (b) and 294 (1) (¢) of the Rules of
Procedure respectively:

(1) The Constitution (Amendment) Bill, 1970 (Amewiment of
article 74 and insertion of new urticles 744, 748, etc.) by
Shri Hardayal Devgun.

(2) The Constitution (Amendment) Bill, 1970 (Insertion of new
articles 234, 23B and 23C) by Shri Hardayal Devgun.

(3) The Constitution ‘(Amendmcm) Bill. 1970  (Substitution of
arricle 370) by Shri Hardayal Devgun.

1HI. Reconsideration of the ciassiﬁcalion of the Prevention of Food Adul-
teration (Amendment) Bill, 1970 (A4mendment of sections 2, 3.
etc.) by Shri Tenneti Viswanatham.

IV. Examination of the following Constitution (Amendment) Bills under
Rule 294(1)(a) of the Rules of Procedure:—

(1) The Constitution (Amendment; Bill, 1970 (Amendment of
article 163) by Shri Om Prakash Tyagi.

(2) The Constitution (Amendment) Bill, 197G (Amendment of
Third Schedule) by Shri Shiva Chandra Jha.

(3) The Constitution (Amendment) Bill, 1970 (A4mendment of
article 74) by Shri Om Prakash Tyagi.

(4) The Constitution (Amendment) Bill, 1970 (Substutution of
article 370) by Shri Yashwant Singh Kushwah.

Allotment of time to Resolutions

3. The Members whose Resolutions had been included in the List of Businc§s
for the 21st August, 1970 had been invited to present their views on their
Resolutions before the Committee. Dr. Ram Subhag Singh attended the sitting.

4. The Committee recommended the allocation of time as follows:—
(1) Resolution regarding Statehood for Manipur. Tripura 24 hours

and Delhi.

(2) Resolution regarding No negotiation with Pakisian 2 hours
and China.

(3) Resolution regarding taking over and  distribution 2 hours

of fallow land.

Classification and allocation of time to Bills

5. The Member concerned had been invited to present before the Committee
his views on his Bills, He did not attend the sitting.

6. After considering all agpects of the Bills, the Committee placed all the
Bills in category ‘B’ and recommended allocation of time to them as indicated
below:—

(1) The Constitution (Amendment) Bill. 1970 (Amend- 2 hours
ment of article 74 and insertion of new article< 744,
74B. etc.) by Shri Hardayal Devgun.
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(2) Tne Consutution (Amendment) Bill, 1970 (Inscrien 2 hours
of new articles 234, 23B and 23C) by Shri Hardayal
Devgun.

(3) The Constitution (Amendment) Bill, 1970 (Subsii- 2 hours
tution of article 370) by Shri Hardayal Devgun.

Reconsideration of the Classification of a Bil}

7. The Committee then considered the request of Shri Tenneti Viswanatham
to reconsider their carlier decision (vide Sixty-second Report) rcgarding the
classification of his Bill, namely, the Prevenuon of Food Adulteration (Amenu-
ment) Bill, 1970 (Amendment of sections 2. 3. elc.).

The Member auendcd the sitting and pressed for his Bill being put in

category ‘A’. Cmnlmtee did not secc any justification in altering the
vriginal categorisation of the B!

Examination of Constitution (Amenimens) Bills

8. The Members concerncd had been invited to present before the Com-
mittec their views on their Bills. Shri Yashwant Singh Kushwah attended the
sitting.

9. The Committce considered the Bills and arrived at ti folkt\ving findings
as a result of their cxamination of the Bills:—

Findings of the Committee

(1) The Constitution (Amendment) Bill. 1970 (4mendment of article
163) by Shri Om Prakash Tyagi.

The Bill sought to insert an cxplanation to article 163 in order to provide
specifically that the Chicf Minister shall not be empowered or cntitled to aid or
advisc the Governor in matters relating to appintment of Judge of 1 High Court
under article 217,

Atter considering all aspects of the Bill, the Committee recommended that the
Member might be permitted to move for leave to introduce the Bill.

(2) The Constitution (Amendment) Bill, 1970 (Awmcndment of Third
Schedulc) v Shri Shiva Chandra Jha.

The Bill sought to omit the words “swear in the name of Gou™ from all the
Forms of Oaths or Affirmations in the Third Schedule to the Constitution.

After considering all aspects of the Bill, the Committee recommended that
the Member might be permitted to move for teave to introduce the Bill.

(3) The Constitution (Amcndment) Bill, 1970 (Amendment of article
74) by Shri Om Prakash Tyagi.

The Bill sought to insert an cxplanation to article 74 in  order to provide
specifically that the Prime Minister shall not be empowered or entitled to aid
or advise the President in matters relating to appointment of a Judge of the
Supreme Court under article 124

After considering all aspects of the Bill, the Committce recommended that
the Member might be permitted to move for leave to introduce the Bill.

(4) The Constitution (Amendment) B®l, 1970 (Subsutdtion of article
370) by Shri Yashwant Siagh Kushwah.

‘The Bill sought to vest in the Union Parliament the power to make laws for
the State of Jammu and Kashmir for matiers emumerited ia the Upioa List and
such other matters in the Concurreat and State Lists as the President may by
order specify. It also provided for putting an end to the special position enjoyed
by that State from the 26th January. 1972

After considering all aspects of the Bill, the Committce recommended that
thc Member might be permitted to move for leave to introduce the Bill.
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Recommendations

10. The Committee recommended that—

(i) the allocation of time to resolutions, as shown in paragraph 4 above,
be agreed to by the House,

(ii) the classification and allocation of time to Bills by the Committee
as shown in paragraph 6 above, be agreed to by the House: and

(iii) Sarvashri Om Prakash Tyagi. Shiva Chandra Jha and Yashwant
Singh Kushwah be permitted to move for leave to introduce their
Constitution (Amendment) Bills.

NEw DELHI; G. G. SWELL.
August 18, 1970 Chairman,
Sravana 27, 1892 (Sdka) Committee on Private Members'

Bills and Resoiutions.
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